
 

20.04.2020 

FIR NO 103/2020           

U/S147/148/149/186/332/353/109/114/435/427/34 IPC & 3 PDPP Act 

PS Khajuri Khas 

Vide this order I shall dispose off interim-bail application of accused Mohd Asif.  

Considering the Corona pandemic hearing was conducted through video conferencing via 
Cisco Webex from camp office.  

Copy of bail application, reply and other relevant documents were received through e-mail.  

Ld counsel for accused Sh Wasim Khan is present in court and has submitted that accused is 
in JC since 18.03.2020 and he has been falsely arrested in the present case. It is further 
stated that due to COVID and considering his young age, he be enlarged on bail. 

Reply filed by IO stating that the application be dismissed as the accused was actively 
involved in rioting and so he is involved in anti-national activities. 

Heard. Perused. 

Considering the seriousness of allegations made and the fact that it requires detailed 
investigation, the court is not inclined to grant bail to the accused at this stage. Accordingly, 
the bail application is dismissed. 

Copy of the order be given dasti to the ld counsel for accused if present in person in court or 
may be sent on his email-id/whatsapp number provided. Copy be also sent to the Jail Supdt. 

          

 

 

 

 

 

 

Richa Manchanda  

         Duty MM/NE/KKD 



 

20.04.2020 

FIR NO 105/2020           

U/S147/148/149/380/427/436 IPC  

PS Gokalpuri 

Vide this order I shall dispose off 2nd bail application of accused Dharamveer  

Considering the Corona pandemic hearing was conducted through video conferencing via 
Cisco Webex from camp office.  

Copy of bail application, reply and other relevant documents were received through e-mail.  

Ld counsel for accused is present in court and has submitted that accused is in JC since 
10.04.2020 and he has been falsely arrested in the present case. It is further stated that due 
to COVID and the fact that co-accused has been granted interim-bail, he be enlarged on bail. 

Reply filed by IO stating that the application be dismissed as the accused was actively 
involved in rioting and so he is involved in anti-national activities. 

Heard. Perused. 

Considering the seriousness of allegations made and the fact that accused has been arrested 
under S.436 IPC, which is triable by the Court of Sessions, the court is not inclined to grant 
bail to the accused at this stage. Accordingly, the bail application is dismissed. 

Copy of the order be given dasti to the ld counsel for accused if present in person in court or 
may be sent on his email-id/whatsapp number provided. Copy be also sent to the Jail Supdt. 

       

 

 

 

 

Richa Manchanda  

         Duty MM/NE/KKD 

 

 



 

20.04.2020 

FIR NO 73/2020           

U/S147/148/149/380/427/436 IPC  

PS Gokalpuri 

Vide this order I shall dispose off bail application of accused Dharamveer  

Considering the Corona pandemic hearing was conducted through video conferencing via 
Cisco Webex from camp office.  

Copy of bail application, reply and other relevant documents were received through e-mail.  

Ld counsel for accused is present in court and has submitted that accused is in JC since 
10.04.2020 and he has been falsely arrested in the present case. It is further stated that due 
to COVID and the fact that co-accused has been granted interim-bail, he be enlarged on bail. 

Reply filed by IO stating that the application be dismissed as the accused was actively 
involved in rioting and so he is involved in anti-national activities. 

Heard. Perused. 

Considering the seriousness of allegations made and the fact that accused has been arrested 
under S.436 IPC, which is triable by the Court of Sessions, the court is not inclined to grant 
bail to the accused at this stage. Accordingly, the bail application is dismissed. 

Copy of the order be given dasti to the ld counsel for accused if present in person in court or 
may be sent on his email-id/whatsapp number provided. Copy be also sent to the Jail Supdt. 

       

 

 

 

 

Richa Manchanda  

         Duty MM/NE/KKD 

 

 



 

20.04.2020 

FIR NO 121/2020           

U/S147/148/149/380/427/435/436/34 IPC  

PS Khajuri Khas 

Vide this order I shall dispose off bail application of accused Amit Kumar.  

Considering the Corona pandemic hearing was conducted through video conferencing via 
Cisco Webex from camp office.  

Copy of bail application, reply and other relevant documents were received through e-mail.  

Ld counsel for accused Sh. Abbas Khan is present in court and has submitted that accused is 
in JC since 09.03.2020 and he has been falsely arrested in the present case. It is further 
stated that due to COVID and the fact that co-accused has been granted bail, he be enlarged 
on bail. 

Reply filed by IO stating that the application be dismissed as the accused was actively 
involved in rioting and so he is involved in anti-national activities. 

Heard. Perused. 

Considering the seriousness of allegations made and the fact that accused has been arrested 
under S.436 IPC, which is triable by the Court of Sessions, the court is not inclined to grant 
bail to the accused at this stage. Accordingly, the bail application is dismissed. 

Copy of the order be given dasti to the ld counsel for accused if present in person in court or 
may be sent on his email-id/whatsapp number provided. Copy be also sent to the Jail Supdt. 

       

 

 

 

 

Richa Manchanda  

         Duty MM/NE/KKD 
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